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Shrlmati Yashoda Reddy (Kurnool): 

While congratulating tihe Home Minis-
try for having found out before the 
secret documents were handed over, 
I would like to know why there was 
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delay, after discovering the letter o! 
the mother some months back, in 
fincling out the culprits? I would also 
like to know wfhether the complete 
spy-ring has been rOl1nded up or 
whether some more people are still 
there? 

Shri NaDda: There was no -mother 
in the picture at all. 

12.5'7 m. 
INDIAN TARIFF (AMENDMENT) 

. BILL· 
The Minister of Commerce (Shrl 

MaIlubhai Shab): Sir, I beg to move 
for leave to introduce a Bill further 
to amend the Indian Tarift' Act, 193t. 

Mr. Speaker: The question is: 
"That leave be granted to 

introduce a Bill further to amend 
the Indian Tariff Act, 1934." 

The motion was adoPted. 
Shri Mamahhai Shah: Sir, I intro-

ducet the Bill. 
Shri Bari Vishnu Kamath (Has-

hangabad) : Sir. I rise on a point ot 
clari1ication. I remember-the Minis-
ter concerned is not he~the Minis-
ter of Parliamentary Affairs making a 
promise more Or less in the last Bud-
get Session that no Bill would be 
taken l'P for consideration and passing 
in a Session unless it has been intro-
duced within the first half of th~ 
Session. Now, Sir, this Bill is intro-
duced today and it is being taken up 
on Monday or some time next we.-\c: 
according to the list of business whiC'b 
I heard from the hon. Minister Bf 
Parliamentary Affairs . This is con-
trary to the promise he made_ I 
hope you will not let these thinp 
happen, becaUSe this is certain.i.Y 
detrimental to the methodical ~nd 
scientific running of the Session. 

Mr. Speaker: When we take that 
Bill up we will see. 

12.59 hI'S. 
APPROPRIATION (RAll.WAYS, 

NO. 3 BILL·, 1964 
The MiDlster of State in the Minis-

try of Railways (Dr. Ram Subhac-
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